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Action on Letters to the Editor  by 
Information Officers attached to Min­

istries

10056.  SHKI RAJE VISHVESHWAR 
HAO; Will the Minister of INFOR­
MATION AND BROADCASTING be 
pleased to state:

(a) whether Information  Officers 
attached to Ministries are duty bound 
to read letters of Editors published in 
newspapers  containing  grievances 
against government office and send 
them to concerned Secretaries for 
necessary action;

(b) whether the Secretaries are 
duty bound to send proper replies to 
the aggrieved persons; and

(c) the details guidelines, if any 
laid down for the same?

THE MINISTER OF INFORMA­
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) to (c). As a 
part of its feed-back service, the 
Press Information Bureau prepares 
Press reviews which take into account 
relevant contents of the ‘Letters to 
the Editor’ columns also. The pur­
pose is to keep abreast of emerging 
trends of opinion but not to prepare 
a catalogue of individual grievances. 
The reviews are seen by officials of 
the Ministries concerned and, where 
necessary, corrective action is taken. 
These are no special guidelines on 
the subject but it is one of the func­
tions of Press Information Bureau 
officers to prepare Press reviews and 
to study them carefully.
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10059.  SHRI S. R. REDDY; Will the 
Minister of PETROLEUM, CHEMI­
CALS AND FERTILIZERS be pleased 
to state:

(a) whether it is a fact that  the 
price freeze on drugs since March 29, 
1978 when  Government announced 
acceptance of the recommendations of 
the Hath! Committee has been lifted 
and a revised price control order with 
retrospective effect  from March 31 
last has been notified; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI H. Tf. BAHUGUNA):  (a)
The Drugs (Prices Control) Order,
1979, embodying the new Drug Pric­
ing Policy (forming part of the State­
ment on New Drugs Policy Issued on 
March 29, 1978), has replaced the 
Drugs (Prices Control) Order, 1970, 

defect from March 81* 1970.

(b) A copy of the Drugs (Prices 
Control) Order,  1979, has already 
been placed on the Table of the Lok 
Sabha on April 24} 1979. In the case 
of cat. I & Ii formulations, leader 
prices to be notified under para 12 
of the Order, would operate as the 
ceiling sale prices for all the manu­
facturers of such formulations. In 
pursuance of this provision, leader 
prices for various packs/strengths of 
Cat. I & II formulations have been 
notified on April 2, 1979. The manu­
facturers whose prices are above the 
leader prices are obliged to bring 
down their prices to the leader level 
whereas the  manufacturers  whose 
prices are below the leader level can­
not increase their prices without prior 
approval of the Government.

In the case of Cat. Hi formulations, 
the existing prices as fixed under 
Drugs  (Prices Control) Order, 1970, 
would continue to be in force until 
altered by the Government. In res­
pect of formulations not specified in 
the Third Schedule  of the Drugs 
(Prices Control) Order, 1979, manu­
facturers have the freedom to revise 
their prices under intimation to the 
Government. However,  the  profits 
earned on such formulations would 
also count towards the ceilihg profit 
retainable by the manufacturer under 
the norms laid down in the Fifth 
Schedule of the Order.

SC/ST Employees of military 
Farm

10060, SHRI DAYA RAM SHAKYA: 
WiU the DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE be 
pleased to state:

(a) what  percentage ha9 heen 
reserved for SC/ST employees work­
ing as storekeepers in Military Farm 
for their promotion from LDSX to 
UDSK;

(b) how many SC/ST employee* 
working as kDSK in Military Far11* 
have been promoted a« XJDSiv a***®1 
the reservation;




